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IN THE INCOME TAX APPELLATE TRIBUNAL, NAGPUR

(Through Virtual Court)

BEFORE SHRI INTURI RAMA RAO, ACCOUNTANT MEMBER
AND
SHRI S.S. VISWANETHRA RAVI, JUDICIAL MEMBER

3T e ¥. / ITA No.485/NAG/2016
ﬁ%m H'Gf / Assessment Year : 2008-09

Dy. CIT, Central Circle — 1(3),
Nagpur

....... e / Appellant
9414 / V/s.

Shri Chaganlal Kunverjibhai Patel,
Dhantoli, Nagpur — 440010

PAN : ACRPP0924H
...... Wzﬁ/ Respondent

Assessee by : Shri M.G. Moryani
Revenue by : Shri Maurya Pratap
ﬁ_"la'léaﬁ SIRIES / Date of Hearing : 20-07-2023

V0T B ARG / Date of Pronouncement : 04-08-2023

3T / ORDER

PER S.S. VISWANETHRA RAVI, JM :

This appeal by the Revenue against the order dated 21-06-2016
passed by the Commissioner of Income Tax (Appeals)-3, Nagpur [‘CIT(A)]

for assessment year 2008-09.

2. Admittedly, the tax effect involved in the appeal is below monetary
limit fixed by the CBDT Circular vide its latest Circular No. 17/2019, dated
08-08-2019 and are not falling under the exceptions provided under the

above said circular. Thus, grounds raised by the Revenue in the appeal



ITA No. 485/NAG/2016, A.Y. 2008-09 *L*

fails and the appeal is not maintainable. Therefore, the appeal of Revenue
is dismissed as withdrawn in terms of CBDT Circular mentioned here-in-

above, with a liberty to file appropriate application for restoration of appeal

to the file.

3. In the result, the appeal of Revenue is dismissed.

Order pronounced in the open court on 04th August, 2023.

Sd/- Sd/-
(Inturi Rama Rao) (S.S. Viswanethra Ravi)
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